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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL N
: » PRINCIPAL BENCH: WEW DELHI -

OA NOS, 29/90 & 358/90  DATE OF DECISION: 244719905

0a=29/90 S
SHRI RAM CHAND & OTHERS = " APPLICANTS
| | o VERSUS |
_UNION OF INDIA S RESPONDENTS
SHRI B.S. RAINEE ADVOCATE FOR THE APPLICANTS
SHRI INDERIIT SHARMA - ADVOCATE FOR THE RESPONDENTS
- OA-358/90
'SHRI HUKUM SINGH & OTHERS APPLICANTS
o VERSUS
_ UNION OF INDIA aespunosnrs |
SHRI B.S, MAINEE ADVOCATE FOR THE APPLICANTS
MRS. SHASHI KIRAN ADVOCATE FOR THE RESPONDENTS
- CORAM;

THE HON'BLE MR, T.S. OBERDI, MEMBER (J)
THE HON'BLE MR, I.K. anssoraa. FEMBER(R)

JUDGEMENT ;oghtj ]

Shri Ram Chand & 15 others in OA- slbn and
in 0A-358/90 |
Shri Hukum Singh and 6 others[h.ve Submitted thet they

vere selected for the pest of 3u1tchnan 4n the gtade of

&.12&0-2040 in the oeloction held on 7 2,1987 and 11.5 1987
on the basis of the written -nd viva vocc oxanination. In

all, 105 candidatao lncluding applicaats were dcclared

‘sucecaaful. Thay wers sont te Zonal Training School,

'.Chandauei for P-1 courae. The appllcanta uoro docloroi _

qualified 1n the p=1 courlo. All the .ppliclnta qunlifio‘ )
: ﬁg{*n the P—1 course either 1n the firct nttompt or 1a the

' oacond attempt, As a rosult of the procoos of aollctiou




: 2 3

\

’ };tviiand Qunlirying in tho P-1 courao tho roonond.nto pro-otod
-‘} V353 candidutca as 5u1tch-cn. Theroaftar f:oah aoloetlona
Vi'ucro hald in 1988 and again in 1989 and cortuin appointnento‘
~-;~..‘° to the post of SHitchlan on tho bnlio of thess oxn-inatioac
aftot tho oolcetod ccndidatoa qualifiod in P-1 csurss, The.

griavanco of ths upplicantl aa that esven though thoy had |
'qualified in the selectien and in the p-i eoursc, they vere net
appointod tn the post eof Suitchlan.' thqy claim that thgy sheuld |
have been appoiated te the aferesaid pest befere fresh aoleptlepl
were held, o |
2, e havn heard the Advocnto for the applicanta Shri a.s.
 painse and Advecates fer the rcapondenta, Shri. Indorjit Shurla ,
_and Snt, Shashi Kiran, The loarned counsol for the respendents -

oubnitted that aubcaqvent to tho .ppolntnont of 1987 batch aone

| of the queslified candidntas who had not been appaintod as
| Svitchman represented to the General nanugar. Their roproaantntionai
were considared by the General Hanager and he has since npproved
.ppaintment of 12 of auch rapresentationists te the afcrasaid
pest. The 12 candidstes se apptoved for appointment fnclude 4
- @pplicante in 0A-358/90 and five applicanta in 0R~29/90, Had tbe
- other applicants submittod their rapresentationa, thei: casé |

uould have alsa besn claared

3.° After earefully considering the natier and tﬁd’f1V01 
contentians, ve are- of the vieu that appllcants uho had

qualifisd in P-! course after selectlon in 1987 thould have bssn’ |
r

_ #ppointed as Sultohman in. the orads of A,1200~2040 from the wte ‘
' they qualifiod n—1 courae, hafora hold;ug Presh a-loctinns.

There vas ne juStlfiabls greund te restrict the nppointmant te
enly 53 of the qualified clndidatos. ‘ccordingly.

‘. ve order and direct that the appllcants Obould be. .ppointgdf'““ o

l;rrom the date of their Pesaing the 9-1 eourao te tha post

. ef SUlteh-an and they'ﬁhgg bo givau n-tilnal fixatlon
:,-f pay ?tom that dato, or the dat.
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their‘junintg werg"
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appointed, uh.tcho'var is qgriiqr."
The OAs are dhposod of with tha abwo diroctlam,
witheut nny orders at to the cests,
— —— _ T - - ‘)
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